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permission, z raise the 
* * * * *  wader rule 877 in 

r/M&k&fm. with Bombay High to 
which Mr. Maval&nkar made * refer*

' ' W L ' '
There !* likely to be stir in Guja- 

*»t m connection with the slow pro­
cess# of M ating supply ol associated 
end natural gas from Bombay High. 
The reason tor the same is that while,
■m- per their assurance, the Govern­
ment has started supply of associated 
and natural gas from Bombay High 
to Maharashtra, the assurance given 
bo Gujarat &t starting the work as per 
schedule has not been kept. The 
Minister should assure the House that 
implementation of the assurance given 
by Government to Gujarat will be 
taken up immediately.
(ii) Reported intention or the GOV­
ERNMENT TO PURCHASE NOMAD AIR­

CRAFT
SHRI JYOT7RMOY BOSU (Dia­

mond Harbour); Mr. Deputy-Spea- 
ker, Sir, with your permission under 
rule 877 of the Rule* of Procedure 
and Conduct of Business, I wish to 
raise the following matter:

In the name of.: running a third 
level feeder air service, I gather the 
Government is taking * decision about 
the purchase of aircraft and ancil- 
larise worth about Rs. 30 crores to

-  rtiB'-'furtd maintain certain «lr services 
in the so-called inaccessible areas.

WU?, Indian Airlines Corporation, 
li.fal reported, has already declined 

services. IS *  third 
service, to my jjofo& is.

* specific knowledge ,.

^ - i n  this deal ■, 
4a TO C«lled ‘NOMAiy whieh is ;

V /A ' ■

manufactusbd in Australia and priced 
»t aboutfes. 30 JaUu Md>. It was 
offered to Government of India at Rs. 
M lakhs each last year. In Australia 
where the aircraft iff made/ it cost* 
just under Us. • 56
ducting the survey in India, the dis­
tributors reported to haVe qudted the 
Government o f India Rs. 54 lakhs in 
1977. Strangely enough, since eajfly 
thi* year, th* same priee has been 
raised to Rs. 60 lakhs each. Inl&77 
the price quoted included the l»4iatt 
Agents* commission. Since thenthe 
agency has been terminated 
distributor has now its own represen­
tative in Delhi, Thus the Agents' 
commission has been saved. However, 
in place of reduction* the price- has 
escalated by six lakhs per aircraft 
and an. aircraft that has found no 
overseas buyers, is offered to this
Government for its third level ser­
vice, at a marked up price.

The aircraft is only a 16 seator one 
and when toilet is put in the number 
of seats, it will be reduced to 2/3rd. 
However the actual cost of 20 air­
crafts (number contemplated to buy) 
is Rs. 10.5 crores. Besides there are 
spares etc. that are to bo taken into 
account and thus another one crore 
will be involved. The spares will 
cost about five crores for these, v

To operate the 3rd level feeder' 
service for a few- government officials . 
and affluent businessmen who do liofc 
have to p?»v from their pocket, every 
year erorrs will .go down the drain. 
Before initiating action this should/be’ 
borne in mind.

Third level air service may oniytfce 
considered provided they fulfil, the 
undermentioned conditions :~*

(I) No coat of any nature should 
be allowed to fall to any public 
exchequer; <■

(Ii) There should be 
potential for passengers to btty ^  
kets *t economic priee toenefclethe



fSfari Jyotirmoy Bosu]
■ operate ortnstttently «t over

“ b m k  own? figures; ■; ■
(iii) There must be adequatemain- 

tenance tad repair facilities within 
“ V m c h  so « * to ensure that such 
aircrafts operate for at tout 2000 
hours a y n r.
The price of the aircraft tfO U A O  

25A’--4fce one 1 am talking about— 
seems to have risen between February 
‘78 «nd March, *7« from #019804 to 
$698000. The present I-A. fare-struc- 
ture showed cost of passenger at 40 
paise per K.M. The passenger fares of 
•NOMAD* would be about (XI paise per 
kilometer. The third level air *«r- 
vice is a commuter service and there 
will be no cabin service, toilet and 
baggage carrying provisions.

The aircraft is hardly Australian. 
The power units are American Alli­
son 250 turbines driving American 
Nataeei Propellers. The Avionics are 
American only. The sheet metal 
work is made in Australia only. India 
could have easily built such an air* 
craft, if «t all this type of aircraft 
is needed. I am alarmed to hear, Sir, 
that ther« are serious allegations of 
taking bribe.

MR. DEPUTY-SPEAKER: No, no. 
SHRI JYOTIRMOY BOSU: They 

are demanding bribe,
MR. DEFUTY-SPEAXER: What

you wanted to say is over now.
SHRI JYOTIRMOY BOSU: This is 

what I have heard. But the Minister 
is here. He may make a statement 
if he wants to. It is * very serious 
matter. Rs. 2 crore is being demand* 
ed as bribe. Rs. 2 crore has been 
offered. That is why a mark up of 
price is there.

MR. DEPUTY-SPEAKER: If you
keep on persisting like this, it will 
not go on record.
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< i t i )  R e p o r t e d  a g i t a t i o n  b y  t h e  w o r ­
k e r s  a t  v a r i o u s  Depots or t h e  
F o o d  C o r p o r a t i o n  o p  I n d ia .

SHRI BALDEV SINGH JASRO- 
T IA  (Jammu); Since I made a state­
ment on the floor of parliament on 
34-4-78 with regard to the food handl­
ing workers of FCI depots and their 
fMMMceful agitational movement at 
Jammu and New Delhi, situations at 
various places have further deterior­
ated which will be evident from the 
following: —

I. One satyargrahi worker of Fari- 
-dabad Depot was shot dead on 3-5-78 
and the work at the depot has been 
stopped from 1*4-78 and workers’ 
due wages have not yet been paid by 
FCL

IL At SUliguri depots in West Ben- 
4*1, FCI reinstated 3»8 emergency vic- 
tim workmen out of 484 on 15-2-78, 
but after four months, i.e. from 
1*4-78, 3X3 suddenly stopped work 
a t  the depots and is now trying to

Induct contractor’s  labour in their 
place. Even workers' wages due *ine* 
13-2-78 have not yet been paid. Prior 
to the above, FCI stopped work at 
Ashoknagar Depot in West Bengal

III. In Jammu, lathi charge by Po­
lice on peaceful satyagrahi worker* 
and their arrest and stoppage of work: 
by FCI deliberately to victimise the 
workers and to break their move­
ment have been started since May 
last and, lastly on 21-7-76 the Polio# 
demolished the Pandals and seized 
the belonging of the Satyagrahi wor­
kers with a view to stop the satya- 
griha movement.

IV. In Orient Jute Mill depot in 
West Bengal, FCI has stopped work 
from 1-4-78 and workers due wages is 
yet to be paid.

Thus FCI has adopted a new techni­
que, i.e. stopping the work at the de­
pots to thwart the peaceful movements 
o f the workers over their demands. 
As a result losses have become colos­
sal due to the reasons that in the 
aforesaid depots, 2000 staff, watch­
men, peons and officers are being 
paid wages for doing no work, and 
the foodgrains stored there are 
being damaged. There is another 
invisible loss to FCI due to ths 
reasons that as a result of closure o f 
the above the dealers have been ad­
vised to draw their goods from the 
far flung godowns, for example dealer* 
o f Okhla depot now drawing goods 
from Naraina Depot and as a result 
FCI is paying Rs. 2 /- to Rs. 3|- extm 
per bag to the dealers.

What for is the FCI taking such 
vindictive action on the poor workers 
on whose toil it depends? These 
workers are the mainstay of FCI and, 
in fact, they are the FCI. So, if the 
workers are not allowed to do work, 
then the entire 7t>,000 staff and officer* 
have no work to do. It is totally un­
fair and unjust that these 70,000 staff 
and officers of FCI have the right to  
enjoy the fruits, but not the workers, 
though the latter are doing the most 
hazardous, heavy and hard work o f  
loading, unloading and weighing lQOt


